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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 885/94, - Dt. of Decision : 27-7-94.

Smt. A.V.L. Subhadra e« Applicant.
\is

1. The Dirsctor,
Indian lnstitute of Chemical
Tachnology, Tarnaka,Hyderabad.

2. The Controllar of Administration
Ingian Institute of Chemical
Technology, Tarmaka,Hyderabad.

3. The Sr. Finance Officer
Pansion Wing, Indian Institute
of Chemical %achnology, Tarnaka,
Hy derabad. - e« Respondants,

CORAM:
THE HON'BLE SHRI A,y. HARIDASAN : MEMBER (JUDL.)
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CA 885/94, _ Dt, of Order:27=7=-94,

(Brder passed by Hon'ble ShriA&.U;Ha:idasan,

' Member (3) ).
-3(-' ¥* *

The applicanf was sﬁpointed to a post bf Technician
Gr.II in the scale of Rs.950-1400 in the Indian Institute
of Technology, Tarnaka, Hydarabad on compassionate grounds
on thardeath of her hqsband, who while working as Asst.
Director in the sama Iﬁsﬁitute dieq on 28-5-83, as a

result of injury sustained by him in an accident which

occired inaide the f actory premises. The applicant has

L)

. accepted the appointmantJand her prasent griauanﬁa is that
| though she is a postgraduate in Commerce, she has been

ﬁ ' giugn appointment in Group 'D' as a Technician Lr.lII,

which is not commansurate with her educational gralifi-

7 is
cations and/as such against the guidelinss in regard to
appointment on compassicnate grounds, Theréfore,-the
applicant has filed this applicetion for a dirsection to
the Respondents to congider her case tor a higher employ=-

ment taking into consideration her higher sducational

- gualifications in the light of the instructions contained
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has not been dmnq{in har cas%,as she heing post graduategg

in commsrce

in the G.M.No.14014/6/86-Estt.(D) dt.30-5-87, of the
Govt. of India, Department of Perscnal & Training,
wherein instruction 9.(5) reads as undsr :-

9.(b)1t is not tha intention to
restrict employment of san/dapghtar/
near relative of deceased Group '0°

employee to a Oroup 'D' post only.

A= 8

HBard Shri Janardhan Rac, on behalf of counssl Por
tha anplicant and Shri Chenna Basappa Cesai, learned

standing counsel for the Respondents, XA Ihe.’facts that
an ‘
the applicant is a uwidow DF/Asst.DirectD; who died in

harness, that she is a postgrzduate and that she was

appointed on the dsath of her husband on compassinnate

grounds to a clerical post in the scale of Rs.950-1400

are not in dispute. The grievance of the applicant is that
. o ,
while/making appointment an compassionats grounds, the

compsetent authority is bound to take into account the

educational qualifications of the appointee ary %kxk this
e

n

- appointed
/has been/to a Group-0 post, Laarned counsel

for the applicant argues that this is against the guide-

. . L WL . .
lines contained in the Sovt, of India instructions in
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Learfifd counsel for the Respondents on the nthsr
hand submits that the post in which the applicant is
appointed is not a Group-D post and that it is a Grogp—t
post as the pay scale attachéd to the pest is Rs.950-1400.
Ha further submits that the appmint@ﬁﬁ@ja? the applicant
uas_made on the éumpassiunate grounds taking into consiw

deration of the rslevant factors and that she has been

pivan appointment to a post which could be made auailaple.
He furthar submifs that the applicant does not have a
vested right to claim hagggﬁ'anplcyment and once she: &= Wb
accepted the apﬁointmen%\she has no right to claim a
better employment. Learnad counes L Fér the applicant ine
vited my attention to the clause 9 of the G.{} o, 14014/
6/B6~Estt. (D), dt,30-6-67, wherein it hae been interalia

.

stated that there is no embargo in posting a son/

: o _ Group-D employee
Dgu@hter or a near rjlative of’%ﬂd@pe@§%3‘7;{>ta a Group=C
post for which he is educationally gualified, [ ovided a -
vacancy in Group C exists. 'Seeking gupport from this
provision, the learned counsel for the applicant submits
that the id&a i?/to provide employment which is commen-~

surate with educational and other gualifications of the:

pérson to be appointed., The provision ralieﬁtupon by ths
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8. The Director, o ;
Indian Institute of Chamical Technology,
Tarnaka, Hydesrabad,

+ 728 The Controlle¥ of Administration,
Indian Instituts of Chemical Technology,
Tarnaka ,Hyderabad, i '

3. The Senior Finance CPficer, Pansion Wing,
" Indian Institute of Chemical Technology.

??E"EES; §¥dﬁf%@2§5§5§ﬁ525@22§g§2§ik Advacate,EAT,Hydarabad.
5. One copy to Mr,C.B.Desai, SC Por CSIR. o

6 Ona copy to Library;CAT, Hyderabad.

7+ One_spars copy.
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counsel for the applicant does not have any application to the

facts of the case because the applidant's husband was a Group=-A
4 ! ' _ N - ) B ) i ) 3
4

-=rt-sw FRven without the aid of th;a;qfﬁice memorandum, the

dompetenf authority would have been at TIOETTY wovpr—

appi}caﬂ# to any ﬁbstfhgﬁénding updﬁﬁthe availability of vacancy

and suitability of the .candidate., . However, . the applicant seems

tipéf%graph‘in.theisame office
¢ - : *

‘to have losh sight of the nex

o

Qi,/ggmorandum, wherein it is stated that ' a person who has accepted

on compassionate grounds has no claim to ask for better appointmen twm
appointmengﬁbnd should strive in his career like his colleagues

R R, manh in career. Here is a case where the

applicant has accepted the post in the scalg Of R5,950=18Uw," '~ —-=o..
’There is no right sz as such to the appliéant, to claim é better
employment because the scheme of compassionate appointment dges
not confer any legal right on the‘members of the family of the

employee died in harness but is only in the nature of a conces-

Treo o

sion.
In the light of what is stated above, I find no legitimate
grievance for the applicant to Be rearessoas—

——

tionis rejected under section 19(3) of the A,T.Act, 1985, leaéin

the parties to bear their own costs.

. . (A.V.HARIDASAN)
Member (J)

Dt, 27th July, 1994,
Dictated in Open Court..
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Admittad and Intarim Directions
Isshbicd. :

Allowed.

Dispased of with direstions,
e DETissed.

Dismissed as Withdraw

Jisnlissed Fbr De
Rejettad/Ordarad

LG order ¢8 to cosdS.





